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Present: Hon’'ble Member (J) Shri Jinan K.R

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING ON 15t February 2018, 10.30 A.M

Name of the Company | Rakesh Pandey -Vs- JHV Distilleries and Sugar Mills Ltd.

Under Section 71BC
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ORDER
Ld. Counsel for the financial creditor and the corporate

debtor is present.

Ld. Counsel appearing on behalf of the corporate debtor
submits that he is inclined to submit reply as he is admitting
the debt. It is recorded. Reply affidavit, if any, regarding
admission of claim may be filed within 7 days.

For hearing on admission list it on 09/03/2018.
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